Mmoo == e

T d9aEe www.govipressmp.nic.in 9
W eRA @ e o g &

[

FHE 183 ] W, wew, w21 st 2014— Yo 1, 9% 1936

fafy ok faeum srf favm

HIGH COURT OIF MADHYA PRADESH JABALPUR, (M.P.)

MEMORANDUM
Endt. No. Q/2 Jabalpur, Dated the 2nd, 4th April 2014

NOTIFICATION NO. 1

In exercise of the powers conferred by Article 225 of the Constitution of India, Section 54 of the States
Reorganisation Act, 1956, clauses 27 & 28 of the Letters Patent, the High Court of Madhya Pradesh makes following
amendment in Rule 1(1) of Chapter-VII of the High Court of Madhya Pradesh Rules, 2008, which shall come into force
from the date of its publication in the Madhya Pradesh Official Gazette (Extra-ordinary).

AMENDMENT
In Rule I(1) of Chapter-VII in second lfine figure *2:00° Shall be replaced by '2:30°.

NOTIFICATION NO. 2

In exercise of the powers conferred by Article 225 of the Constitution of India, Section 54 of the States
Reorganisation Act, 1956, clauses 27 & 28 of the Letters Patent, the High Court of Madhya Pradesh makes following
amendment in Form No.-3 of the High Court of M. P. Rules, 2008 (Chapter-X, Rule-1) regarding Compuler-sheet.
Computer-sheet shall be replaced by Appendix-1 Computer-sheet which shall come into force from the date of jts
publication in the Madhya Pradesh Official Gazette (Extra-ordinary).

AMENDMENT

Form No. 3 of the High Court of M. P Rules, 2008 (Chapter-X, Rule-1) regarding Computer-sheet shall be
replaced by Form No, 3 {Appendix-1),

VED PRAKASH, Registrar, General,
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{Appendix-1)

_ Form No.3 -
(Chapter-X, Rute-1) '
IN THE HIGH COURT OF MADHYA PRADESH PRINCIPAL SEAT AT
JABALPUR /BENCH AT INDORE / BENCH AT GWALIOR
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Notification No.3

In‘exercise of the powers confer red by Article 225 of the Constitution
of India, Section 54 of the States Reorganisation Act. 1956, clauses 27 & 28
of the Letters Patent, the High Court of Madhya Pradesh makes following
amendment in Chapter-XVIIT, Rule- of the High Court of M.P. Rules, 2008,
which shall come into force from the date of notification in the Madhya

Pradesh Official Gazette (Extra-ordinary). -

Amendment

After Sub-rule-11 of Rule-5 of Chapter-XV1I1 of the High Court of M.P.
Rules, 2008 fcllowing Sub-rule 12 shall be inserted :-

(12). Application for Lertlfxed c.opy shall be in the Certlﬁed Copy
Form(Fcrm No. 39)

(VED PRAKASH)
REGISTRAR GENERAL
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Form No.-39
' (Chapter-XVill, Rule-5, Sub-fule 12)
IN THE HIGH COURT OF MADHYA PRADESH PRINCIPAL SEAT AT
JABALPUR /BENCH AT INDORE / BENCH AT GWALIOR
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Notification Nu.4

in exercise of the powers conferred by Article 225 of the {
Constitution of India, Section 54 of the States Reorganisation Act, |
1956, clauses 27 & 28 of the Letters Patent, the High Court of
Madhya Pradesh makes The High Court of Madhya Pradesh
Digitization of Records Rules, 2014, as annexed, which shall
come into force from the date of notification in the Madhya
Pradesh Official Gazette (Extra-ordinary).

(VED PRAKASH) ‘
REGISTRAR GENERAL
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Rules:- The High Court of Madhya Pradesh
Digitization of Records Rules, 2014.

Prefatory Note-Statement of Objects and Reasons:-

There is an urgent need to cope with the need for creation of user-frieridly
database with features for text, confext, keyword based seerching and for
purpose of safe custody and creation of space for records. The Digitization
solution will be an intagrated web technolngy based solution capable of
runnitig seainlessly over Intranet, Virtual Private Netwoik (VPN) as well as
on the Intemet that allows the High Court of Madhya Prudosh to scan and
integrate all types of records, Judgments / Orders anct enable the end
users to search quickly and comprehensively across diiferent media from
the vast databasa available at the High Court of Madhva Pradesh.

- CHAPTER-]

1. Nomanclature:-These Rules ‘may be callled the “High Couit of -
Madhya Pr adesh Digitization of Records Rules, 204",

2. App icatlon:-These Rules shall come into force with immediate effect
from the date of notification.

3 Defiritions:- . : :

1) Digitization- means the oprocess of
converting analog signals or inforrnation in
any form into a digitél and un-editable format
that can be undeistood by computer systems
or electronic devices.

2) Digitized / elecironic records shall bear the
same meaning as assigned under the
Information Technology Act, 2000.

3} Microfilming means a film nearing a
photographic record o a reduced scale of
printed or other graphic matier.

4) Repository means a central place where
data is stored and maintained and this data
comprises of cnliection of electronic '
racorcs. '

5)  Digitization of the High Court records
means conversion of all physical files

including Judicial records of disposed of,

pending and freshly filed cases,
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administrative records, LR publications,
gazetie notifications / publications, old
books, all registers etc. into digital form
capable of being urderstand by compuier

systems or an electronic devico.

6) Official ineans the officer and employees
of the High Court of ifadhya Pradesh

7) Application sovtware mezns a program or

group of progrems designed for end users.
The appiication software ‘ncludes database

programs,.woerd processors, spreadsheets,
etc.

8) Local Area Network means a computer

network that interconnects computers in a
limited area suqh as a home, school,
computer laboratory or office building using

natwork media.

9) The words and phrases tict mentionad
herein shall bear the same meaning as
assigned under the High Court >f Madhya
Pradesh, Rules 2008,

CHAPTER-IT

PRESENTATION OF MATTERS AT THE FILING COUNTER

Notwithstanding anything to the contrary contained in Rule 1
Chapter 11 High Court of M.P. Rules, 2008,

(a) Any main case, interlocutory application or any
other document in a main case may be
presented at the presantation cantre of the High
Court during working hours'in soft copy {(pdf
formaf) by any party or his recoynized agent or
counsel in person.

{b) On such presentation, the advoca‘e/party shail
be given the facility cf listing of hissher case on
ne:xt working day after removal of dafzull.
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(d}

(e)

)

In case the advocates/rariies are submitiing
the hard copy of paper i. ook the same will be
scanned at scanning cenier by the scanning
team of the High Cour or by the vendor
appointed by the High Cour. for the said
Surpose.

The scanned files anc ihe soft copy
shall ba uploaded on the Server added

in the repository.

All subsequenl orders, memo's,
reminders, rejoinders shall he
appended/added in the scanned

digital file oither through scaning
process or digitally attaching the

dgocurnents with the relevent filefcase.

Any additional amendment submitted later by
the partiesfadvocates 2tiling center either In
the hard capy or sofi copy shall be tagged with

the relevant file / casz in sequential order.

CHAPTER-III

Praservation and Eilimination of Records

Al the woriginal documents aiter digitization
shail be returned to the parties after giving

tham hree months notice ‘o receive (he

documenic and in case the pariies do ot

ccliect the documents withan a perind of three
months, those documents shall be destroyed in
accordance with the provisions of Chapter XiX
of the Rules 2008 under the gencral
superintendence of the Renistar (IT), by the
supervising Officer(s) as may be appointea by
Hor'hle the Chief Justice for that puruse.
Record to bhe digitized and nraserved
permenently in the un-editable dinptized format.
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2)

3)

a)

Notwithstanding anyihing contained in Rula 23
to 31 Chapter XIX High Courl of MF Rules
2008, the entire judicial record of every case
tiled in and disposed of by tne High Court shall
ne digitized and preseried permanently in the
un-editable format and the digitization of
current cases shall be carried out and updated
from time to time as may be necessary under
the. general superintendence of the Registrar
(IT) and the supervising officer(s) as may be
appointed by the Hon'ble Chief sustice for that
purpose,

The official digitizing the record of the High
Court shall cerlify that tha entive judicial record
of the given case has been digitized. The
supervising officer sha'l then as soon as
possible give a certificate under his physical
and digitz! signatures, that the enire judicial
record of the given case is available v the un-
editable digiticed format, '

The scanned imatjes of the judicial records

-after sign-off from High Court quality control

team will be written on Un-perforated rols of
16mm of microfilm for archival purpose as per
the tecnnical specification specifisd by Hon'ble
the Chief Justice. '

The judicial recards of the given case which
has been digitized the under-mentioned judicial
record alone thereof shall be preserved for the
period specified in Rules 23 to 31 of chapter
XX (recoras) of the High Court of Madhya
Pradesh, Rules 2004 in the physical form.

I Clvil Cases including Civii “Vrits:

“The interimffinal signed judgment of the

High Court.

i. The signed/ceified Decree of the High

Court.

iii. Unreturned original deeds of titls,
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iv. The affirmation/sverification part of all the
affidavits on record.

v. All order sheets duly signed or initiated by

6).

the Judges.

vi. Original Power of Attorney (Vakaizlnama).

vii. Last page of the pleadings in the main matter”

as well as in the applications which bear
Signatures/affimationfverification of the
Paities/Advocates.

viii. Such papers, in case of historical,
sociological and scientific value, as inthe’
opinion of the Court, should be permanently
preserved. '

In Criminal cases including criminal Writ Petitions:

The interimfiiral judgment of the High Court.
i. Unreturned original deeds of tite.

ii.” All order sheets duly sianed or initialed by
~ the Judges.

iii. Original Power of Atomey(*/akalatnaima).

iv. Last page of tha pleadings in the main matter
as well as in the applications: and memorandum

'of appeal, which bear signatures/affimation/
verification of the parties/Advncates.

v. Such papers, in case of historical,
sociological and scientific value, as in the
opinion of the Court, snould be permanently
preserved, '

Aﬂer digitization of the disposed of cases, all

“ the judicial records in the physical form except
the judicial record as mentioned in rules of the
chapter XiX of High Count of Madhya Pradesh

Rules, 2008 supra shall be destroyed and
destruction shall be car;i2d 2ut from time to

time as raay be necessary in accardance with
the provisions of rules of chapter XiX of High
Court of Madhya Fradesh rules 2008 under the

general superintendence of the Registrar

(iT) by the cupesvising Officer(s) as may
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be appointed by Hon'ble the Thiaf Justice for
that purpose.

CHAPTER-V

Digitization of Registers, Administrative Reccords, Others pmpam avuel

™

Publications:

Digitizaticn of Regicters 8 Administrativa
Records

All the administrative records [/ filkes and
Registers are to be digitized and preserved
permanently in the digitized form by the
supervising Officer(s} as may be appointed by
Hon'ble the Chief Jus’nm for that purpose and
dider the general supenntendence of the
Registrar {IT) . For the digitiza%on of Registers
related to judicial branch, the digitization will be
done by the supervising Officer(s} as may be
appoirited 9y Hon'ble the Chief lustice for thai

- purpose and under Jhe general

superintendence of the Registrar (iT).

The official of the {T sectior digitizing the
register shell cetify that the entire
Administrative Records / Files and Registers
has been digitized. The supervising officer
shalt then as scon as possible give a certificate
under his physical and digital signatures ihat
the entire Administrative Records / Files
Register is avaitable in the digitized form.

The registers mentioned in part |i of chapter
KX of High Court of adhya Pradesi Rules,
2008 of which have been duly digitized and
certified by the supaervising officer, sheall be
eliminated. The destruction shall be
progrescively carried out from ume {o time in
accordance with, the provisions of rule 42 (3) of
chapter XiX of High Coﬁrt of Madhya Pradesh
Rules, 2008 under the general
superintendence of the Registrar (Admin) and
Ragistrar (IT).For the digitization of Ragisters
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retated to judicial branch by tne supervising
Officer(s) as may be app»inted by hon'bls the
Chief Justice for that purpose.

The administrative records / files which have
been duly digitized and. cerified hy the
supervising officer, shall ba destroyed.'The
destruction process shall be carried out as per
the directions of Hon'ble thie Crief Justice. The

. general superintendence of Registrar (Adimin)

shail be there under thé supervising Officer(s)
as ray be appolnted by Honble the Chief
Justice for that purpose.

2, Digitization of all other papers:-

a

- Al the other papers as per directions of

Hon'ble the Chief Justice shall be digitized and
preserved permanently in the digitized form
under the. general supzrintandence of tne
Registrar(IT) by the supervising Officer(s) as
may be appoihtéd' by Hon'ble the Chilef Justice
for that purpose.

The official of the |T department digitizing the
papers shall certify that the entire papers have
been digitized. The supervising officer shall
then as soon as ;Socsib!e give a certificate
under his 'phyéicai and digital signatures that all
the said papers are availnble in the digitized
form.

All the papers which have been duly dipitized
and certified by the supersising officer, shall
be destroyed except the pabers of the current
year which shall be preserved in physical forin.
The destruction shall be progressively carried
out from time to time in ascordanze with orders
of Hon'ble the Chief Justice under the general
superinterdence of the beputy Regictrar

(Judicial} by the supervising officer(s) as niay
be appointed by Hon'ble the Chief Justice for
that purpose.
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In exercise of the powers conferred by Article 225 of the Constitution
of India, Scction 54 of the States Reorganisation Act, 1956, clawses 27 & 28
of the Letrers Patent, the High Court ol Madhya Pradesh makes foliowing
amendment in the Entry at Rule 6(22) of the' Rules for Designation of
Senior Advocates as per Section 16 (2) of the Advocates Act, 1961, which
shall come nto force from the date of notification in the Madhya Pradesh
Official Gavette (Extra-ordinary).

Amendment
“6. Collection of information

{22) Other information/particulars, if any, including legal serviens and as
legal aid counsel.” . .

(VED PRAKASH)
REGISTRAR GENERAL
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